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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

OA No. 406 OF 2023

IN THE MATTER OF:

BABAR ALI ... APPLICANT
VERSUS

STATE OF U.P & ORS. ... RESPONDENTS

OBJECTIONS ON BEHALF OF M/S. TRIVENI ENGINEERING &
INDUSTRIES LTD. TO THE JOINT INSPECTION REPORTS
DATED 03.08.2023 and 04.09.2023

1. The answering Respondent/Respondent No. 4 herein i.e., Triveni
Engineering & Industries Ltd. (“TEIL”) is a duly registered public
limited company incorporated under the Companies Act, 1956 and
is engaged in multiple business activities, one of which is alco-
chemical business. TEIL has alco-chemical complex in
Muzaffarnagar, Uttar Pradesh. It has three units - molasses based
distillery plant, grain- based distillery plant and a bottling plant,

which were being operated within the industrial complex.

2. At the outset, it is submitted that Respondent No. 4’s unit has
ensured that it is compliant with all norms notified by the UPPCB,
CPCB and other Government Authorities from time to time - the
facility meets all the necessary standards regarding the treatment of

its effluent or wastewater. No part of the wastewater generated
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during the manufacturing process is discharged into the environment

and the industry is a Zero Liquid Discharge (ZLD) unit. Amongst

others, the following may specifically be noted:

il

iii.

The unit has a comprehensive setup for wastewater treatment,
including Buffer tanks, Anaerobic Digesters, Aeration tanks,
Clarifiers, and Reverse Osmosis (RO) units. The parameters
recorded in various inspections conducted by the pollution
control authorities from time to time have been found to be
within prescribed limits, indicating effective treatment of

wastewater.

The unit has a robust effluent / waste management process in
place. The unit has installed advanced process technologies
including a six-stage Multi-Effect Evaporator (MEE),
Incineration boiler utilization and proper treatment of process
condensate through an RO-based CPU unit, that enables the
unit to achieve the position of Zero Liquid Discharge (ZLD)
comprehensively. It is submitted that the Respondent No. 4 is
strictly ZLLD compliant with absolutely no liquid

discharge.

Flow meters are operational and are continuously managed,
ensuring consistent treatment and monitoring of waste. The
online flow measuring devices / real-time monitoring
continuous systems are connected to the servers of UPPCB
and CPCB so that there can be continuous monitoring of
levels as data feed relayed on a ‘live’/real time basis and is

accessible 24 x 7 by the authorities.
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iv.  The lagoon at Respondent No. 4’s unit wherein the spent wash
1s temporarily stored before being transferred to the MEE /
Incinerator set-up, is properly lined and impermeable,
meaning thereby, that nothing contained in the lagoons
permeates through it. The impermeable lagoon is designed to
prevent seepage, which completely prevents the risk of
ground-water contamination. They also have CCTV cameras
and links to these cameras are also connected to the UPPCB

and CPCB servers.

v. The unit has installed monitoring systems such as CCTV
cameras, ensuring continuous monitoring and connection to

regulatory authorities’ servers.

vi. Hazardous waste like boiler ash is being properly managed,
with the same being re-used for potash granulation by sale to
Ram Potash Muzaffarnagar; and waste oil is being sent to
authorized recycler (M/s Bharat Oil & waste management co.

This approach aligns with eco-friendly practices.

Despite being a fully compliant unit as evident from the above
narration, the present application is false and replete with falsehood
and patently incorrect facts and is only intended to target the

Respondent No. 4 for reasons completely beyond its comprehension.

This Hon’ble Tribunal passed an order dated 30.05.2023 constituting
a joint committee comprising of UPPCB, Central Pollution Control
Board and District Magistrate, Muzaffarnagar, tasked with visiting
the site, collecting relevant information, and submitting a factual as

well as action taken report within a period of two months.
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FIRST JOINT INSPECTION

In terms of the aforesaid order, first, a Joint Committee comprising
of the UPPCB officials and SDM (Govt. of UP) conducted an
inspection of Respondent No. 4/TEIL on 29.07.2023. Pursuant
thereto, the Joint Committee submitted a Joint Inspection Report
along with an Action Taken Report dated 03.08.2023 to this Hon’ble

Tribunal.

The said report inter alia records as follows:

TABLE 1

S. No. | Particulars Reference

1. | As regards, waste water treatment, the | Point 15
inspection report records the details of the and 16
CPU plant as under:

@pg. 64

i.  Buffer tank (capacity 434 KL)
1.  Anaerobic Digester (capacity -19200
KL)
i1i.  Aeration tank (1687 KL)-
iv.  Secondary Clarifier (429 KL)
v. Tertiary clarifier (221KL)
vi. clear water tank (cap. 60 KL)
vii.  MGF ACF- (i) UFDouble stage RO
plant(ii) Ultra violet assembly

The report also records that: “The outlet of
CPU showed the parameters within the
prescribed limits.”

2. | The process details mentions that the process | Point
at the unit includes MEE and incineration 9@pg. 63
boiler. PE-

The raw spent wash is processed through
Multi Effect Evaporator (MEE) whereby a

portion of spent wash is converted into water
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the balance 1S

concentrated spent wash and is used as a

vapour, and
source of fuel and burnt into boilers to
generate steam which is re-used in the
distillery process. This shows that the waste
management process was in place at the

Appellant’s unit.

The report mentions the details of the MEE
plant and records that the MEE plant was

operated continuously.

The report mentions that the online flow
meter with connectivity to CPCB installed at
spent wash and MEE concentrate.

The report also records that the weather
online flow measuring device was operating
during inspection and was connected to the
CPCB server.

As regards waste water generation, the report
states that: “Process condensate is being
treated through CPU unit. Being recycling in
the Fermentation molasses dilution and
Cooling tower makeup water.” As also “the
feed to MEE and concentrated slop was being
incinerated in boiler”.

The same shows that the waste management
process was in place at the Appellant’s unit
and the same has been recorded in the
inspection report.

The report clearly records that: “During
inspection, no effluent was found being
discharged outside the premises.”

The report also records that: “Sample of the
treated effluent from outlet of CPU unit was
collected and analyzed in Regional Office
Laboratory, UPPCB Muzaffarnagar.  The

Point 17
@pg. 65
Point 20
and 21
@pg. 65
Point 11
@pg. 63
Point 5
and 6
@pg. 67
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analysis report shows parameters within the
permissible limits.

The report records that as regards the manual
stack monitoring committee conducted by
UPPCB, as per monitoring report, parameters
were found within the prescribed limits.

Point 26
@pg. 66

As regards solid & hazardous waste
management, the report records that boiler
ash: 75-80 TPD was wused in potash
granulation plant by being regularly being
sold to M/s Ram Potash Muzaffarnagar for
making potash granulation fertilizer. In the
Appellant’s submission, this method of
reusing boiler ash is an eco-friendly approach
i1s known as ash recycling or repurposing,
where the waste material becomes a resource
for another process, contributing to reducing
environmental impact.

Further, HWM waste oil was sent to
authorized recycler (M/s Bharat Oil & waste
management co. In the Appellant’s
submission, this practice ensures that the
hazardous waste i1s managed and processed
by an authorized entity specialized in
recycling and managing such materials.

Point 27
and 28

@pg. 66

The report clearly records that: “The unit has
installed cameras at the lagoons and the link
1s connected to CPCB and UPPCB Servers.
During inspection, CCTV cameras were
found operational.”

Point 4
@pg. 67

10.

The report records that the unit had the
relevant consents and authorizations in place;
and the permission for ground water
abstraction was granted by State Ground
Water Authority (SGWA).

Point 10
and 11

@pg. 63
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As is evident from above, the aforesaid report revealed that the
Respondent No. 4/TEIL’s unit is significantly compliant. Overall,
the report demonstrates TEIL’s adherence to environmental
regulations and demonstrated efforts towards sustainable operations.
In the said report, the only minor deviation against the Respondent

No. 4 has been noted which is reproduced as below:

Observation: “Taking into consideration the amount of sludge
accumulated in lagoons (30% approx.), total capacity of spent wash
stored in both lagoons is 15600 KLD which is more than 12600 KL
(7 days capacity). Hence, Unit is not complying with the permissible

limit for storage of spent wash in the lagoon”

Recommendation: “Unit shall immediately utilize spent wash from
both the lagoons so that the storage of spent wash is less than 7 days

of generation/ within permissible limit for storage.”

Reply to the observation/recommendation:

It is submitted that in the various previous inspections, the storage
quantity was found well within the permissible limit in the same
lagoons, which affirms TEIL’s commitment to compliance. Even
during the join inspection in question, it is not as if excess spent wash
was stored in the lagoons. Rather, what was found by the joint
inspection team was not only spent wash, but actually spent wash
mixed with rainwater, which was the result of excessive rainfall in

the season.

In this regard, it may be noted that unprecedented and severe rainfall
in July 2023 broke records and presented an exceptional situation.
The rainfall in Muzaffarnagar for July 2023 was 625 mm which
broke all records of the past 45 years. Further, from the period
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01.06.2023 to 16.08.2023, Muzaffarnagar received rainfall of 670.1
mm which was 52% in excess compared to normal rainfall of 441.8
mm. These figures are clearly reflected from the document issued by
the Indian Meteorological Department, Hydromet Division, New
Delhi showing district-wise rainfall distribution. A copy of the
document issued by the Indian Meteorological Department,
Hydromet Division, New Delhi is annexed herewith and marked as

Annexure R-1.

Considering the fact that the size of the 2 lagoons which were in use
admeasure: top area: 90m by 60m, bottom area 8§2m by 52m, depth
2.6 m, Volume: 12534. 17 Cum, the rainfall in Muzaffarnagar
translates into an addition of 6750 KL of water into the lagoons as
rainwater. Accordingly, in the Respondent’s submission, even
though the report shows 15600 KL of spent wash to have been found
in the lagoons compared to the permitted storage limit of 12600 KL,
it was worth noting that if 6750 KL of the reported 15600 KL being
rainwater is excluded from calculations, the actual spent wash
quantity in the lagoons is only 8850 KL, which was well within the
permissible limits. In view of the aforesaid, it is submitted that the
excess reported during inspection was incorrect and it was not excess
spent wash, but rather excessive rain water, which was fed in the

lagoon containing permitted quantity of spent wash.

Relevantly, the Respondent No. 4 had sensed the potential impact of
the rainfall, and had proactively communicated this possible issue,
that may be caused due to excessive rainfall in the season, to the
UPPCB by way of a letter dated 28.07.2023. A copy of the letters
dated 22.09.2023 and 28.07.2023 issued by Respondent No. 4 are

annexed herewith and marked as Annexure R-2 (Colly).
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These facts go on to show that there was no divergence from past
practices as regards management of spent wash, and the only
different occurrence was the unparallel rainfall, which was beyond
the control of the Respondent No. 4. Accordingly, it is submitted that
the increase in spent wash was on account of factors beyond the
control of the Respondent No. 4. In fact, had the UPPCB considered
the impact of the rainfall, it would not have reached the aforesaid

conclusion in the report.

Further, in the Respondent No. 4’s submissions, it is pertinent to
point out that it is a matter of record that the unit is a Zero Liquid
Discharge (ZLD) unit and no part of the effluent is discharged
outside the unit. Further, it has been categorically recorded that the
lagoons in question were properly lined and completely
impermeable, meaning thereby, that no part of the effluent could
seep through the lagoon to contaminate the ground water. That being
the case, even if for a moment it is presumed though it is otherwise
denied that the lagoons did have excess spent wash, in the
submission of the Respondent, the same would in no manner cause

any sort of environmental pollution at all.

In view of the aforesaid, it is submitted that since no effluent has
permeated through the lagoon, there has been no contamination of
ground water. Consequently, no environmental pollution can be

attributed to the Respondent No. 4.

Additionally, it has been recommended in the Joint inspection
Report that: Recommendation: “Additional lagoon no 3 which is

not in use, may be filled or dismantled immediately.”

Reply to the recommendation:
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As regards the additional lagoon no. 3, it is submitted that the same
has been dismantled by the Answering Respondent. While it is a
matter of record that even during the joint inspection, it has been
recorded that that the third lagoon was in not use and was lying
empty, subsequently, in the inspection conducted by UPPCB on
14.11.2023, it has been recorded that the lagoon had already been
dismantled by the unit. This is noted in the following terms:*“as per
the permissible capacity and Lagoon having capacity of 6500 Kilo
Liter was also found to be dismantle”. In such circumstances, it is

evident that the Third lagoon having capacity of 6500 Kilo Liter has

been dismantled.” A copy of the report dated 14.11.2023 along with

translation is annexed herewith and marked as Annexure R-3.

Additionally, it is also relevant to note that in the Supplementary
report dated 21.11.2023 submitted by the UPPCB in the captioned

matter, it has been recorded that “the additional Lagoons was found

to be completely dismantled/ filled with earth material.” In such

circumstances, it is evident that Respondent No. 4 has complied with

the aforesaid recommendation and dismantled the additional lagoon.

As regards Respondent No. 4’s grain-based unit, the report dated

03.08.2023 provides the following recommendations:

Recommendations: “/. The unit shall use all the spent wash
generated to produce DDGS. Unit shall not store additional spent
wash in the lagoons. 2. Separate energy meter to be installed on

CPU to monitor the operation of CPU.”

Response to the recommendation: As regards the first

recommendation, it is submitted that:
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The unit has installed the Decanter followed by multi-effect
Evaporator (MEE) and dryer of the advance process
technology to achieve the Zero liquid discharge;

The unit was using 100% spent wash to produce DDGS (Dried
Distillers Grain Solids), because of which no spent wash

was/or is left out for storage anywhere

As regards the process of production of DDGS, it would be
relevant to note that: (a) the unit has a decanter and the
complete spent wash produced from the distillery operation is
being fed into it; (b) the function of decanter is to separate the
WDGS (wet distillers grain solids) from the grain spent wash
and the remaining grain spent wash (thin slop) is fed into five
stage multi-effect evaporator (MEE) to concentrate it; (c)
apart from the utilization of spent wash as above, the unit was
not requiring or storing the spent wash anywhere; (d) after
concentration, the liquid is called the syrup. This syrup and
WDGS are fed into the dryer to produce the DDGS (dried
distillers grain solids), which is then sold to cattle feed

suppliers.

As regards the second recommendation for a separate energy
meter to be installed on CPU, Respondent No. 4’s unit has
installed the separate CPU cum treated water recycling plant in
grain distillery for the further treatment of MEE process

condensate and auxiliary waste water.
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SECOND JOINT INSPECTION

[t may be noted that another inspection of TEIL’s unit was conducted
by a Joint Committee comprising of officials of UPPCB, CPCB and
the SDM (Govt. of UP) on 17.08.2023 in pursuance of the order
dated 30.05.2023 passed by this Hon’ble Tribunal. Pursuant to the
said inspection, the Joint Committee submitted a report dated

04.09.2023 to this Hon’ble Tribunal.

Pertinently, even the said joint inspection report prepared pursuant
to the inspection dated 17.08.2023 has found the industry materially
compliant, again, confirming that the ETP set-up at the unit is
functioning and operating properly; that the unit is a ZLD compliant
unit and that no effluent is being discharged from the unit. It is only
a purported minor deviation in the form of excess spent wash found
stored in the lagoons, that has been pointed out and recommended to

be resolved.

It is submitted that the Joint Inspection Report dated 04.09.2023 also

records certain relevant observations, which are set out as under:

TABLE 2

S. No. | Findings in the Report Page

1. | As per the data provided by unit for | Last point
duration June to August 2023, the average @pg. 135
production of alcohol 1s 138.66 KLPD
against the permitted capacity of 200
KLPD using B — heavy molasses, which is
compliance with consent condition.

2. | The report records that: “it was observed | Point C
by the joint team that for achieving ZLD in @pg. 137
Molasses based plant, the unit has installed
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06 stage Multi Effect Evaporator (MEE),
Incineration boiler and RO based CPU.”

The details about Spent wash management

scheme is presented below:

Raw Spent wash — MEE— Concentrated
Spent wash— Incineration Boiler— Ash
provided to M/s Ram Potash Pvt. Ltd. for
the production of potash granules.

The unit has installed electromagnetic
flow meter at bottom of analyser column to
quantify the amount of raw spent wash

generated.”

The report records that:

“The unit has done an agreement with M/s
Ram Potash Pvt. Ltd. for management of
ash generated from the incineration boiler
for the production of potash granules.
Since June to August 15, 2023 unit has
sold 5973.43 MT of Ash...

For treatment of other effluents such as
Condensate from MEE, blowdowns from
boiler & cooling towers, the unit has
installed Condensate Polishing Unit (CPU)
of capacity 1719 KLD having treatment
units upto advanced tertiary level (i.e.
Reverse Osmosis system). During visit,
CPU was found operational.”

Pg. 141

The report records that: “The treated
effluent from CPU after UV stage is being
used in the process/molasses dilution. RO

permeate was being used for make up in

Pg. 142
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cooling tower and RO reject was being fed
into MEE.

The joint team obtained the logbooks for
quantity of effluent feed to CPU, treated
effluent after UV stage, treated effluent
after RO (i.e. RO permeate) and RO reject,
accordingly month wise data for the same
is presented in Table 11 below..”

The report records that: “Above
observations and calculations indicates

that the unit operates its ZL.D systems

regularly which are adequate to handle

the spent wash and other effluents

generated during the operation of

Molasses based distillery plant of the

unit.”

Pg. 144

The report records that for storage of
raw/conc. spent wash, the wunit has

impermeable lagoons.

In the Respondent No. 4’s submission, this
would mean that impermeable lagoons
store concentrated spent wash without
letting it seep into the ground. These
impermeable lagoons are designed to
prevent seepage, which prevents the risk of

groundwater contamination.

Pg. 142

“The above observations and data
indicates that the unit has setup systems to
achieve ZLD and complied with ZLD
conditions as stipulated in CCA issued by
the UPPCB”

Point

@pg. 153

1v.
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8. | Analysis result of sample collected from | Pg. Viil.
ETP outlet shows pH — 7.5, TSS — 23 mg/I, @pg. 154
COD 49 mg/1, BOD — 08 mg/l, TDS — 1572
mg/l and colour — BDL which indicated
that treated effluent from ETP is suitable
for discharge/land application.

9. | The report records that: Pg. 161

“b. During the visit all three plants were
found operational including plant-
machinery and effluent management

systems.

c. Unit is having 5 borewells with valid
UPGWD NOC to abstract ground water
and the abstraction is within permissible

limits.”

10. | “During the visit, the joint team didn’t | Point d
found any dug-wells/borewells for @Pg. 161
discharging the industrial waste water into

the ground within the industrial premises”

11. | Unit has installed PTZ cameras at | Point f @Pg.
boundary wall near lagoons of Molasses | 161

plant, MEE & DDGS area in Grain Plaint
with connectivity to CPCB and SPCB
SEervers.

Pertinently, even the said joint inspection report prepared pursuant
to the inspection dated 17.08.2023 has found the unit to be materially
compliant. It is only a purported minor deviation in the form of
excess spent wash found stored in the lagoons, that has been pointed
out and recommended to be resolved. In the aforesaid Joint

inspection report 04.09.2023, in this regard, it has been noted that:
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Observation: “The joint inspection team observed that 02 no. of

lagoons of 14000 m3 capacity were filled with spent wash (approx.
80% volume) and 01 lagoon of 6500 m3 capacity was found filled

bl

with spent wash of approx. 10% volume.’

Response to the observation:

In the submission of the answering Respondent, the said report
contains inaccurate observations regarding the storage of spent wash
levels. In fact, the report itself records that the recording of spent
wash in the said report was based on approximation and no scientific
method was applied in calculating such data. It is submitted that: (i)
in the absence of a standardized or precise methodology, genuine
concerns are raised about the reliability and accuracy of the recorded
data pertaining to spent wash; and (i1) such approximations can lead
to significant inaccuracies, especially when dealing with large
volumes like those in the lagoons. Without precise measurements,
there’s a risk of misrepresentation of the actual volume of spent
wash. Accordingly, in the submission of the answering Respondent,
the data used in the joint inspection report may not be used / taken

at face value.

Without prejudice to the aforesaid, it is submitted that the reason for
excess spent wash was on account of unprecedent rainfall in July
2023, as set out in detail at paragraphs 9 to 13 above. In view of the
aforesaid, it 1s submitted that the excess reported during inspection
was the result of excessive water fed from a heavy rainfall, which

was beyond the Respondent No. 4’s control.

Further, as explained in paragraph 2 above, considering the fact that

the unit is a ZLD compliant unit such that no part of the effluent is
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discharged outside the unit; and further, that the lagoons in question
were properly lined and impermeable, in the submission of the
answering Respondent, no sort of environmental pollution at a/l has

been caused on account of the Respondent’s unit.

As regards the observation regarding lagoon of 6500 m3 capacity, it
is pertinent to note that this lagoon lacked supply and suction
pipeline arrangements, as well as pump systems, clearly indicating
that it was not actively in use. Further, the lagoon is open to the sky
and accumulated the alleged quantity of water during heavy rainfall
in July and August 2023. The presence of green vegetation at the
bottom of this empty lagoon is a clear indication that the water
present was primarily rainwater. Therefore, any allegation of spent
wash being stored in this lagoon is unfounded and lacks factual

basis.

Observation: Analysis results of samples collected from Borewell

and piczo well located within molasses hused distillery plant were
found within the permissible limit as per BIS IS 10500:2012 except
phenolic compounds (0.075 mg/l against the norm of 0.002 mg/)

found in Borewell.

Analysis results of samples collected from Borewell and piezo well
located within grain based distillery plant were found within the
permissible limit as per BIS IS 10500:2012 except phenolic
compounds (0.024 mg/l and 0.295 mgA against the norm of 0.002

mg/) and colour (16 colour units against the norm of 15 colour unit).

Response to the observation:

As regards the minor deviation in phenolic compound levels

observed in the analysis results from both the molasses-based and
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grain-based distillery plants, first and foremost, it may be noted that
both the inspection reports confirm that the Respondent’s unit is
ZLD complaint and that no part of the effluent is being discharged
outside the unit. That being the case, when no part of the effluent is
actually permeating into ground water, there is no question of
attributing any blame whatsoever in this regard to the Respondent.
In fact, the fact that apart from phenolic compounds, all other
parameters of the groundwater samples have been found to be within
limits / standards itself corroborates the statement that no part of the
effluent is being discharged into the open by the Respondent’s unit.
Had effluent been discharged by the Respondent, surely, that would

have had an impact on the other parameters of groundwater.

In any case, the fact of the matter is that the source of phenolic
compound cannot be traced to the operations of the Answering
Respondent. The effluent of the answering Respondent does not
contain phenolic compounds. The same is also evident from the
respective inspection report as well as an independent report of 11T
Roorkee. The report of IIT Roorkee explicitly states that the
phenolic compounds were below detection limits implying that the
source of phenolic compounds cannot be attributed to the operations
of the Answering Respondent. A copy of the report of IIT Roorke is

annexed herewith and marked as Annexure R-4.

In fact, the presence of phenolic compounds may actually be
attributable to disposal of waste by the paper industry in the
immediate vicinity of the answering Respondent. The answering
Respondent is filing photographs alongwith the present objections
to show that the nearby paper mills have occupied lands in the

immediate neighbourhood of the Respondent’s unit. The said lands
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are being used by the paper mills to stack / dump waste. In fact, the
said site was also visited by the inspection team of CPCB, UPPCB,
MOoEF on 17.01.2024. This paper waste has excessive phenolic
compounds and it is as a result of the same that phenolic compounds
have been found to be beyond parameters in the groundwater
reports. A copy of the photographs of the nearby paper mills is

annexed herewith and marked as Annexure R-5.

In fact, the answering Respondent has also written letters to the
Administration to take action against dumping of paper water
adjacent to the main gate of the Respondent’s unit. In this regard,
inter alia letter dated 15.11.2023 addressed to the UPPCB may be
considered. However, suitable action has not been taken till date. A
copy of the letter dated 15.11.2023 is annexed herewith and marked

as Annexure R-6.

In view of the above, it is the respectful submission of the answering
Respondent that no part of the blame of higher presence of phenolic
compounds found in the groundwater samples can be attributed to

the Answering Respondent.

Recommendation: Unit shall consume the raw spent wash stored in
the lagoons through MEE followed by incinerator within three
months by restricting its production capacity and thereafter shall
dismantle the excess spent wash storage capacity of lagoons
restricting it to 7 days storage of concerneted spent wash.

Accordingly, unit shall prepare and submit time-bound action plan

to UPPCB

Response to recommendation:
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As regards the recommendation regarding consuming the raw spent
wash stored in the lagoons through MEE followed by incinerator, it
1s submitted that unit has already taken steps to comply with the

recommendation.

In view of the above, it is evident that the Respondent No. 4
undertook steps to reduce the spent wash and has demonstrated
successful compliance efforts. The observation that the quantity of
spent wash in lagoon exceeded the permissible capacity was solely
due to large volume of water that got poured in lagoon due to
exceptional circumstances i.e., rainfall, which is beyond the control
of the Respondent No. 4. In such circumstances, where the
Respondent No. 4 has maintained a largely compliant track record,
and the observation was noted due to uncontrollable factors like
weather conditions, it is submitted that the Answering Respondent
has been in compliance with the relevant regulations applicable to

1ts unit.

Recommendation: Unit shall install flowmeter at the outlet of
40KLD ETP located at bottling plant. Unit to maintain logbook w.r.t
freshwater consumption and effluent generation and management in

bottling plant.

Response to recommendation: As regards the aforesaid

recommendation, it is submitted that the unit has installed the flow
meter at the outlet of 40 KLD ETP located at Bottling Unit. Further,
the Unit is maintaining a logbook for fresh water generation and
effluent generation at the bottling plant. Therefore, in the
Respondent No. 4’s submission, the aforesaid recommendation has

been complied with by the Unit. A copy of the readings of the
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flowmeter at the outlet of 40 KLD ETP located at Bottling Unit is
annexed herewith and marked as Annexure R-7. A copy of the
logbook for fresh water generation and effluent generation at the
bottling plant on sample basis is annexed herewith and marked as

Annexure R-8.

None of the inspections conducted have revealed any
contamination or discharge and accordingly, Respondent No. 4
has not caused any environmental pollution

It is submitted that not a single drop of effluent has either permeated
through the lagoon nor overflown from lagoon at any point of time.
In this regard, it is relevant to note that the report dated 03.08.2023
explicitly records that that during the inspection, no effluent was
found being discharged outside the premises. In this regard, it is also
relevant to note the following conclusions drawn in the inspection

report dated 4.09.2023:

“m. per the analysis results of samples collected from
handpumps in village Bhikki, all the parameters are within the
permissible limits as per BIS (IS 10500: 2012). COD value of
07 mg/l was found in the groundwater sample collected from
the shallow depth handpump. As per the analysis results of
samples collected from handpumps in village Nirana, all the
parameters are within the permissible limits as per BIS (IS

10500: 2012). Team didn’t observed any discharge of spent

wash_and industrial wastewater in nearby fields during the

visit,

n. The water quality of pond located at Khasra No. 333 in

Nirana village doesn't indicate the characteristics of
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industrial effluent however it shows the characteristics of

domestic wastewater. Solid waste dumping was observed on

the banks of pond. Team observed that domestic wastewater

is being discharged into this pond.

o. Analysis results of the samples collected from the Jat
Mujheda drain indicates that the drain is carrying industrial
effluent. The change in BOD & COD values between
upstream & downstream sampling locations of the Jatt
Mujheda drain is not significant enough to reflect the impact
of distillery effluent. Also, during visit joint team didn't found

any provision of discharge from the unit M/s Triveni

Engineering & Industries Ltd., Alco-Chemical Complex in

drain. Hence, the deterioration in the water quality of Jat
Mujedha drain is a cumulative effect due to industries located

in the vicinity of the drain.”

Additionally, the report dated 04.09.2023 records that for storage of
raw/conc. spent wash, the unit has impermeable lagoons. In the
Respondent No. 4’s submission, this would mean that impermeable
lagoons store concentrated spent wash without letting it seep into the
ground. These impermeable lagoons are designed to prevent
seepage, which prevents the risk of groundwater contamination.
Accordingly, there was no question of any contact with ground

water.

In view of the aforesaid, it is submitted that since no effluent has
permeated through the lagoon, there has been no contamination of

ground water, as has also been recorded in the inspection reports.
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Consequently, no environmental pollution can be attributed to the

Respondent No. 4.

40. Inthe Respondent No. 4’s submissions. it is evident that the unit has
effectively managed its effluent and operations, with no indication
of environmental pollution or groundwater contamination directly
attributable to its activities. Therefore, it is submitted that the Unit

has adhered to requisite environmental regulations.

41.  Accordingly, it is the submission of the answering Respondent that
the present proceedings against the answering Respondent deserve

to be closed.

PRAYER

In view of facts and circumstances, it is prayed that this Hon’ble Court may

be pleased to:-
1. Dismiss the instant Original A'p)blication filed by the Applicant;

2. Pass any other order/direction as this Hon’ble Court may deem fit.
\

ANUNAYA MEHTA
ADVOCATES FOR RESPONDENT NO. 4
CHAMBER NO. 388, BLOCK ~2
DELHI HIGH COURT
NEW DELHI
9899834055 || anunaya.mehta@gmail.com
NEW DELHI
DATED: 16.04.2024
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REGIONAL OFFICE

U. P. POLLUTION CONTROL BOARD, MUZAFFAR-
NAGAR: 6-B, NEW MANDI, MUZAFFAR-NAGAR-
251001 (U.P.)

Reference No: 800/C/T-52/MZR /2023
Dated: 14/11/2023
To,
The Chief Environment Officer (Circle-3)
U. P. Pollution Control Board
Lucknow
Subject: - In regard of the Show Cause Notice issued
under section 33A of the Water (Pollution
Prevention and Control) Act, 1974 as amended
Act, against M/s. Triveni Engineering &
Industries Ltd. (Alko Chemical Complex),

situated at Village Bhikki Bilaspur, Jolly Road,

Muzaffarnagar
Sir
It has to be intimated in the aforesaid subject

matter that in compliance of the Order dated

23.05.2023 passed by the Hon’ble N.G.T. in the matter
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of O.A. No. 406/2023 titled Ali Versus State of U.P. and
Others. The Inspection of the premises of M/s. Triveni
Engineering & Industries Ltd. (Alko Chemical Complex),
at Village Bhikki Bilaspur, Jolly Road, Muzaffarnagar
was conducted along with Metropolitan Magistrate of
Muzaffarnagar on dated 29.07.2023 and on the basis of
the deficiencies as found at the time of Inspection, the
Show Cause Notice was issued under section 33A of the
Water (Pollution Prevention and Control) Act, 1974 as
amended vide Letter of Board vide its Letter No. H-
98845/ C-3/ Water/ 600/2023 on dated 03.08.2023
against the said Industry, in pursuance of the said
Letter, the Industry Owner through his Letter dated
22.09.2023 carried out the correspondences and also
submitted his reply to the Board of Head Quarter and
also through E-mail of this Office. In view of the reply
submitted by the Industry Owner and the Letter of the
Board of Head Quarter bearing No. H-17047/C-
4 /Water/600/ M. Nagar/2023 dated 11.10.2023, the

spot inspection of the Industry was got conducted on
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14.11.2023, and the Inspection Report is also enclosed

herewith.

That on the basis of the facts as mentioned in the
Inspection Report, while admitting the violation of the
Environment for the total 25 days, the cost of
Environmental Compensation to the tune of Rs.
30,000/- @ per day, i.e. the total amount of Rs.
7,50,000/- is imposed vide the Letter of Board State
bearing Letter No. H-98845/ C-3/ Water/ 600/ 2023
dated 03.08.2023 under which the Show Cause Notice
was also issued under section 33A of the Water
(Pollution Prevention and Control) Act, 1974 as

amended Act, on the basis of the recommendations

ENCLOSURES: - as mentioned above.
Yours Faithfully

Sd/- (ANKIT SINGH)

Regional Officer

(TRUE TRANSLATED COPY)
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The Inspection Report in respect of Show Cause

Notice issued vide Board Head Quarter’s Letter No.

H-98845/C-3/Water/600/2023 dated 03.08.2023

against the Industry - M/s. Triveni Engineering &

Industries Ltd. (Alko Chemical Complex), at Village

Bhikki Bilaspur, Jolly Road, Muzaffarnagar

In the aforesaid subject matter that in compliance of the
Order dated 23.05.2023 passed by the Hon’ble N.G.T. in
the Case of O.A. No. 406/2023 titled Ali Versus State of
U.P. and Others. The Inspection of M/s. Triveni
Engineering & Industries Ltd. (Alko Chemical Complex),
at Village Bhikki Bilaspur, Jolly Road, Muzaffarnagar
was conducted along with Metropolitan Magistrate of
the Muzaffarnagar on dated 29.07.2023. That on the
basis of the deficiencies as had been found out at the
time of Inspection, the Show Cause Notice was issued
vide Letter of Head Quarter Board through its Letter No.
H-98845/C-3/ Water/ 600/ 2023 on dated 03.08.2023,
In pursuance of the said letter, the Industry Owner
through his Letter dated 22.09.2023 carried out the

correspondences and also submitted its reply to the
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Board of Head Quarter and also through E-mail of this
Office, thereafter, in view of the reply submitted by the
Industry Owner and the letter of the Board of Head
Quarter bearing No. H-17047/C-4/Water/600/M-
Nagar/2023 on 11.10.2023, the Spot /Premises
Inspection of the Industry was got conducted on dated
14.11.2023. at the time of Inspection, the representative
of the Industry- Shri Triveni Kumar A.G.M,
Environment remained presented, the following facts

came in light at the time of Inspection as under: -

1- The Industry has been established and also been
operated since the year 2007 at the Village Bhikki
Bilaspur, Jolly Road, Muzaffarnagar, at presently
the raw material as B-Heavy Molasses 666 TPD/
C-Heavy Molasses 720 TPD is being used by the
Industry and the production of ENA/ AA/ RS 200
KLD (On B-Heavy Molasses)/ ENA/ AA/ RS 160
KLD (On C-Heavy Molasses) is being
manufactured, for the running/ operation of the

Industry, the Water and Air Consent is already
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issued from the State Board in favour of the

Industry, which is validated up to date 31.12.2024

That the use of the Water for the domestic purpose
to the extent of 10 Kilo Liter / per day and for the
industrial purpose 950 Kilo Liter / per day is
consumed, the disposal of the effluent arisen/
generated from the domestic purposes is
conducted through the Safety Tank and for the
Zero Disposal of the Spent-wash generated from
manufacturing proceedings, is to be used as fuel
after being constructed through the 6-stage multi
effect evaporation having capacity of 2261 Tone/
per day into the Boiler having the capacity of 60
TPH. In addition to the Spent-Wash, for the
purification of the MEE condensate and other
effluent, the condensate polishing Unit are also
established, the main units of which are as
Equalization Tank, Anaerobic Digester, erosion
Tank, Secondary clarification, Tertiary
clarification, clear water tank, multi-grade filter,

activated carbon filter, ultra filtration, double
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stage R.O. and etc. At the time of Inspection, all
the unit of C.P.U. were found to be operated and
also at the time of Inspection, the purified flow of
fermentation through the condensate Polishing
Unit and for the makeup water in cooling tower

was found to be used.

That in the earlier inspection conducted on
29.07.2023, the Lagoon established in the
industry was found to be stored in more capacity
than the permission capacity and another Lagoon
having capacity of 6500 Kilo Liter was not found to
be properly dismantle. As per the information
received from the Control Room of the Board Head
Quarter, in the Lagoon established in the industry,
the level of spent-wash was found more than the

permissible capacity since on 17.07.2023

It has been mentioned by the Industry Owner in

its reply that as per the directions passed by Central

Pollution Control Board, with the purpose to maintain

the permissible capacity level of the Lagoons established
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in the Industry, the production capacity 200 Kilo Liter /
per day was deducted to the extent of 133.14 in the
month of July, 2023. Accordingly, while stopping the
production by the Industry for the period from dated
05.08.2023 to 10.08.2023, the incineration boiler was
operated, as a result of which, the level of spent-wash
stored in Lagoons came down to equal to the capacity
as per permissible capacity. In regard of the stoppage of
production, the industry also informed to this office vide
its letter dated 04.08.2023 regarding the stoppage of
production for the period from the dated 05.08.2023 to
10.08.2023. The photocopies of the letters are also
enclosed herewith. In pursuance of this, the inspection
of the industry was conducted on dated 11.08.2023 by
this office. At the time of inspection, the level of the
spent-wash stored in the Lagoon established in the
industry was found to the equal as per the permissible
capacity. In furtherance, the proceedings for dismantle
of the Lagoon having the capacity 6500 Kilo Liter was

conducted by the Industry Owner.
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At presently, in the inspection dated 14.11.2023,
as per the directions issued by the Central Pollution
Control Board, the spent-wash stored in the Lagoon
established in the industry was found to be the equal as
per the permissible capacity and Lagoon having
capacity of 6500 Kilo Liter was also found to be
dismantle. The Photographs taken at the time of

inspection are as under: -

photo Photo photo

In view of the aforesaid facts and circumstances, it
is not appropriate to impose the cost of the environment
compensation under the prescribed guidelines by the
Central Pollution Control Board against the said
industry. The industry is covered under the category of
Red Class and expended class. As per the information
received on 17.07.2023 from the Control Room of the
State Board, the violation of the terms and condition of
the Charter issued by the Central Pollution Control
Board was found to be committed by the Industry since

on 17.07.2023. but the Industry vide its letter dated on
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10.08.2023, wherein it was duly mentioned that on
dated 10.08.2023 the storage of spent-wash became
equal to the permissible capacity and in pursuance of
this, the inspection of the Industry was conducted on
dated 11.08.2023 by this office, wherein the storage of
Spent-wash was found to be equal to the permissible
capacity. Hence, for the period from dated 17.07.2023
to 10.08.2023, i.e. total 25 days, the said industry was

not remained in the category of violation.

Therefore, in view of the aforesaid facts and
circumstances, the Show Cause Notice issued under
section 33A of the Water (Pollution Prevention and
Control) Act, 1974 as amended Act against the Industry
M/s. Triveni Engineering & Industries Ltd. (Alko
Chemical Complex), situated at Village Bhikki Bilaspur,
Jolly Road, Muzaffarnagar, while admitting the violation
of the environment for the total 25 days, the cost of
Environmental Compensation to the tune of Rs.
30,000/- @ per day, i.e. the total amount of Rs.
7,50,000/- as imposed vide the Letter of Board State

bearing Letter No. H-98845/C-3/ Water/ 600/ 2023
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dated 03.08.2023, the same is hereby recommended to

set aside, accordingly.

The Inspection Report is submitted for your kind
perusal and for further necessary action.
Sd/-14.11.23
(Manish Kumar) J.R.F.

Sd/- 14.11.23

(Imran Ali) Asst. Envir- Officer

Regional Officer

(TRUE TRANSLATED COPY)
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Indian Institute of Technology Roorkee

Dept. of Water Resources Development &

Management ROORKEE-247 667 (UTTARAKHAND)

INDIA

1. 99d gTed, g UTedTadh

Dr. Basant Yadav, Assistant Professor

SAMPLE ANALYSIS REPORT

Site: Bore well no-3

Sampling Details

52

Phone : +91-1332-284954 (0)
+91-1332-286954 (R)
+91-9899286153 (M)

E-mail : basant.yadav@wr.iitr.ac.in

byvadav.wrdm@gmail.com

Annexure R-4

Date: 30.10.2023

Name and Address of

Sample Description/Type

Customer

Sampling Location

Date of Sampling

Sampling Procedure:

M/s Triveni Engineering & Industries Ltd.
Alco Chemical Complex, Village Bhikki Bilaspur,
Jolly Road, Distt. Muzaffarnagar (U.P.)
Sample Collected by

Bore well no-3

Water Sample
Bore well no-3

9.10.2023

Sample Quantity
/Packing

Date of Receipt of

Sample

Order Reference :
Through e-mail

Ajit Kumar, PhD Scholar, IIT Roorkee

1L x2No.PVC

09.10.2023

As per IS: 3025 (Part 1) 1987 Reaff. 2019; AS per the Guidelines of CGWA & CPCB

Date of Start of Analysis 09.10.2023 Date of Completion of 30.10.2023
Analysis
TEST REPORT
S- Test (s) Conducted Unit Test Result Deflra.ble Perrrus‘smle Test method/ Instruments
No limit limit
1 Colour Hazen BDL 5 15 IS:3025(Part 4) 1983 Reaff 2017
2 Odour - Agreeable Agreeable Agreeable IS:3025(Part 5) 1983 Reaff 2018
3 oH ) 7385 6.5-8.5 No . 1S:3025 (Part 11) 1983 Reaff 2021
Relaxation
4 Electrlc.a.l (us/cm) 546.55 ) ) 1S:3025 (Part 14) 2013 Reaff 2019
Conductivity
5 Total suspended (mg/L) 12 i i IS:3025(Part 15) 1984 Reaff 2019
solid
6 Total D|§solved (mg/L) 268.5 500 2000 IS:3025(Part 16) 1984 Reaff 2017
Solids
. IS: 3025(Part 44) 1993, Reaff.
7 BOD (mg/L) nil - - 5019
. IS: 3025(Part 58) 2006, Reaff.

8 coD (mg/L) nil - - 2017

9 Total Hardness (mg/L) 226.376 200 400 1S:3025 (Part 21 )2009 Reaff 2019
10 Chloride (as CI) (mg/L) 1.4 250 1000 15:3025 (Part 32(I)Cl)988 Reaff 2019

Ammonia (as total No IC
1 ammonia-N) (me/L) 0.16 0.5 Relaxation

99100 LIT



A\ AW AW 4
12 Calcium (as Ca) (mg/L) 43.347 75 200 15:3025 (Part 4%):)991 Reaff 2019
13 | Potassium (a5 K) e/l 01 ] ] 15:3025(Part 45()I C1)993 Reaff 2019
Sodium (as Na) IS:3025(Part 45) 1993 Reaff 2019
14 mg/L 25.713 - -
(me/L) (me/t) (ic)
15 | Magnesium (asMg) | (mg/L) 28.322 30 100 15:3025(Part 46()| c1)994 Reaff 2019
16 Fluoride (as F) (mg/L) 0.042 1 15 IS: 3025(Part G?I)CZ)OOS Reaff 2019
. No 15:3025(Part 34) 1988 Reaff 2019
17 Nitrate (as NO3) (mg/L) 1.544 45 Relaxation (10)
18 Phosphate (me/L) - ] ] 15:3025(Part 31()I C1)988 Reaff 2019
19 | Sulphate (as So4) (mg/L) 3.479 200 400 15:3025(Part zz(1|)C1)9 86 Reaff 2013
20 SAR (millieq./L) |  1.0664 - - 15:11624-1986, Reaff 2009
Phenolic Compounds 1S:3025 (Part 43)
21 (as C6H50H) (me/L) BOL 0.001 0.002 (Uv-Vis spectrophotometer)

=

\.-74

Basant Yadav

BDL = below detection limits,
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R MeNfien! TR TS
STl G1e fah T Td ga=A faumT
LS Hl247 667, STRTAUS, HRd

Indian Institute of Technology Roorkee

SI. 9Hd 91¢d, YD YIHUD
Dr. Basant Yadav, Assistant Professor

Dept. of Water Resources Development &
Management ROORKEE-247 667 (UTTARAKHAND)
INDIA

SAMPLE ANALYSIS REPORT

Sampling Details

Site: Grain piezometer

54

Phone : +91-1332-284954 (0)
+91-1332-286954 (R)
+91-9899286153 (M)

E-mail : basant.yadav@wr.iitr.ac.in

byadav.wrdm@gmail.com

Date: 30.10.2023

Name and Address of

Customer

Sample Description/Type

M/s Triveni Engineering & Industries Ltd.
Alco Chemical Complex, Village Bhikki Bilaspur,
Jolly Road, Distt. Muzaffarnagar (U.P.)
Grain piezometer Sample Collected by
Water Sample

Order Reference :
Through e-mail

Ajit Kumar, PhD Scholar, IIT Roorkee

Sampling Location Grain piezometer Sample Quantity 1Lx2No.PVC
/Packing
Date of Sampling 9.10.2023 Date of Receipt of 09.10.2023
Sample
Sampling Procedure: As per IS: 3025 (Part 1) 1987 Reaff. 2019; AS per the Guidelines of CGWA & CPCB
Date of Start of Analysis 09.10.2023 Date of Completion of 30.10.2023
Analysis
TEST REPORT
S- Test (s) Conducted Unit Test Result Deflra.ble Perrrus‘smle Test method/ Instruments
No limit limit
1 Colour Hazen BDL 5 15 IS:3025(Part 4) 1983 Reaff 2017
2 Odour - Agreeable Agreeable Agreeable IS:3025(Part 5) 1983 Reaff 2018
3 pH - 7.26 6.5-8.5 No 1S:3025 (Part 11) 1983 Reaff 2021
Relaxation
Electrical
4 Conductivity (us/cm) 381.9 - - 1S:3025 (Part 14) 2013 Reaff 2019
Total suspended
5 solid (mg/L) 14 - - IS:3025(Part 15) 1984 Reaff 2019
6 TOta'SB::;""ed (mg/L) 187.65 500 2000 15:3025(Part 16) 1984 Reaff 2017
. IS: 3025(Part 44) 1993, Reaff.
7 BOD (mg/L) Nil - - 2019
IS: 3025(Part 58) 2006, Reaff.
8 coD (mg/L) 10 - - 2017
9 Total Hardness (mg/L) 184.527 200 400 1S:3025 (Part 21 )2009 Reaff 2019

99100y LII



A\ AW AW 4
10 Chloride (as Cl) (mg/L) 0.364 250 1000 15:3025 (Part 32(I)Cl)988 Reaff 2019
Ammonia (as total No
11 ammonia-N) (me/L) 0.13 0.5 Relaxation Ic
12 Calcium (as Ca) (mg/L) 31.826 75 200 15:3025 (Part 4%) c1)991 Reaff 2019
13 Potassium (as K) (mg/L) 7.864 ) ) 1S:3025(Part 45()|C1)993 Reaff 2019
Sodium (as Na) IS:3025(Part 45) 1993 Reaff 2019
14 mg/L 20.837 - -
(mg/L) (me/t) (ic)
15 | Magnesium (asMg) |  (mg/L) 25.191 30 100 15:3025(Part 46()| c1)994 Reaff 2019
16 Fluoride (as F) (mg/L) 0.036 1 15 IS: 3025(Part 6?35008 Reaff 2019
. No 15:3025(Part 34) 1988 Reaff 2019
17 Nitrate (as NO3) (mg/L) BDL 45 Relaxation (10)
18 Phosphate (me/L) - ] ] 15:3025(Part 31()I C1)988 Reaff 2019
19 | Sulphate (as So4) (mg/L) 1.456 200 400 15:3025(Part 2‘82)9 86 Reaff 2019
20 SAR (millieq./L) 0.983 - - 15:11624-1986, Reaff 2009
Phenolic Compounds 1S:3025 (Part 43)
21 (as C6H50H) (me/L) BOL 0.001 0.002 (Uv-Vis spectrophotometer)

=

\—7&.

Basant Yadav

BDL = below detection limits,
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R W) TR TS
STl G1¢ fah T Td ga=A faumT
LS Pl247 667, STRTAUS, HRd

Indian Institute of Technology Roorkee

Dept. of Water Resources Development &
Management ROORKEE-247 667 (UTTARAKHAND)
INDIA

SI. 9Hd g1¢d, g[S YIHUD
Dr. Basant Yadav, Assistant Professor

SAMPLE ANALYSIS REPORT
Sampling Details

Site: Grain plant tube well

56

Phone : +91-1332-284954 (0)
+91-1332-286954 (R)
+91-9899286153 (M)

E-mail : basant.yadav@wr.iitr.ac.in

byadav.wrdm@gmail.com

Date: 30.10.2023

Name and Address of
Customer

Sample Description/Type

M/s Triveni Engineering & Industries Ltd.
Alco Chemical Complex, Village Bhikki Bilaspur,
Jolly Road, Distt. Muzaffarnagar (U.P.)
Grain plant tube well Sample Collected by

Water Sample

Order Reference :
Through e-mail

Ajit Kumar, PhD Scholar, lIIT Roorkee

Sampling Location Grain plant tube well Sample Quantity 1Lx2No.PVC
/Packing
Date of Sampling 9.10.2023 Date of Receipt of 09.10.2023
Sample
Sampling Procedure: As per IS: 3025 (Part 1) 1987 Reaff. 2019; AS per the Guidelines of CGWA & CPCB
Date of Start of Analysis 09.10.2023 Date of Completion of 30.10.2023
Analysis
TEST REPORT
S- Test (s) Conducted Unit Test Result Deflra.ble Perrrus‘smle Test method/ Instruments
No limit limit
1 Colour Hazen BDL 5 15 IS:3025(Part 4) 1983 Reaff 2017
Odour - Agreeable Agreeable Agreeable IS:3025(Part 5) 1983 Reaff 2018
3 pH - 7.365 6.5-8.5 No . 1S:3025 (Part 11) 1983 Reaff 2021
Relaxation
Electrical
4 Conductivity (us/cm) 377.7 - - IS:3025 (Part 14) 2013 Reaff 2019
Total suspended
5 solids (mg/L) 4 - - IS:3025(Part 15) 1984 Reaff 2019
6 Totals'z:isjslved (mg/L) 185.2 500 2000 15:3025(Part 16) 1984 Reaff 2017
. IS: 3025(Part 44) 1993, Reaff.
7 BOD (mg/L) Nil - - 2019
IS: 3025(Part 58) 2006, Reaff.
8 coD (mg/L) 12 - - 2017
9 Total Hardness (mg/L) 179.431 200 400 1S:3025 (Part 21 )2009 Reaff 2019

99100 LIT



A\ A~ & |
10 Chloride (as Cl) (mg/L) 0.169 250 1000 15:3025 (Part 32(I)Cl)988 Reaff 2019
Ammonia (as total No
11 ammonia-N) (me/L) 0.16 0.5 Relaxation Ic
12 Calcium (as Ca) (mg/L) 33.479 75 200 15:3025 (Part 4%) c1)991 Reaff 2019
13 Potassium (as K) (mg/L) 10.431 ) ) 1S:3025(Part 45()|C1)993 Reaff 2019
Sodium (as Na) IS:3025(Part 45) 1993 Reaff 2019
14 mg/L 21.576 - -
(mg/L) (me/t) (ic)
15 | Magnesium (asMg) |  (mg/L) 22.976 30 100 15:3025(Part 46()| c1)994 Reaff 2019
16 Fluoride (as F) (mg/L) 0.071 1 15 IS: 3025(Part 6?35008 Reaff 2019
. No 15:3025(Part 34) 1988 Reaff 2019
17 Nitrate (as NO3) (mg/L) BDL 45 Relaxation (10)
18 Phosphate (me/L) - ] ] 15:3025(Part 31()I C1)988 Reaff 2019
19 | Sulphate (as So4) (mg/L) 0.425 200 400 15:3025(Part 2‘82)9 86 Reaff 2019
20 SAR (millieq./L) 0.996 - - 15:11624-1986, Reaff 2009
Phenolic Compounds 1S:3025 (Part 43)
21 (as C6H50H) (me/L) BOL 0.001 0.002 (Uv-Vis spectrophotometer)

==

\-74

Basant Yadav

BDL = below detection limits,
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R W) TR TS
S S1eH fas T Td ga=A faumT
TG D1-247 667, JTRIGUS, HRA
Indian Institute of Technology Roorkee

1. 99d gTed, g UIeAadh

Dr. Basant Yadav, Assistant Professor

Dept. of Water Resources Development &
Management ROORKEE-247 667 (UTTARAKHAND)
INDIA

SAMPLE ANALYSIS REPORT

Piezometer well, no-1

Sampling Details

58

Phone : +91-1332-284954 (0)
+91-1332-286954 (R)
+91-9899286153 (M)

E-mail : basant.vadav@wr.iitr.ac.in

byadav.wrdm@gmail.com

Date: 30.10.2023

Name and Address of

Customer

Sample Description/Type

Sampling Location

Date of Sampling

Sampling Procedure:

M/s Triveni Engineering & Industries Ltd.
Alco Chemical Complex, Village Bhikki Bilaspur,
Jolly Road, Distt. Muzaffarnagar (U.P.)
Sample Collected by

Piezometer well, no-1

Piezometer No. 1

9.10.2023

Sample Quantity
/Packing

Date of Receipt of

Sample

Order Reference :
Through e-mail

Ajit Kumar, PhD Scholar, IIT Roorkee

1Lx2No.PVC

09.10.2023

As per IS: 3025 (Part 1) 1987 Reaff. 2019; AS per the Guidelines of CGWA & CPCB

Date of Start of Analysis 09.10.2023 Date of Completion of 30.10.2023
Analysis
TEST REPORT
S- Test (s) Conducted Unit Test Result Destlra}ble Perrtns'5|ble Test method/ Instruments
No limit limit
1 Colour Hazen 1.0 5 15 IS:3025(Part 4) 1983 Reaff 2017
2 Odour - agreeable Agreeable Agreeable IS:3025(Part 5) 1983 Reaff 2018
3 oH i 7.2 6.5-8.5 No ' 1S:3025 (Part 11) 1983 Reaff 2021
Relaxation
4 Electrical (1s/cm) 394.5 i i IS:3025 (Part 14) 2013 Reaff 2019
Conductivity W

Total suspended 31.0 IS:3025(Part 15) 1984 Reaff 2019

5 : (mg/L) - -
solid
6 Total D|§solved (mg/L) 193.8 500 2000 IS:3025(Part 16) 1984 Reaff 2017
Solids
nil IS: 3025(Part 44) 1993, Reaff.
7 BOD (mg/L) - - 2019
nil IS: 3025(Part 58) 2006, Reaff.

8 CcoD (mg/L) - - 5017
9 Total Hardness (mg/L) 201.7 200 400 1S:3025 (Part 21 )2009 Reaff 2019
10 Chioride (as Cl) (mg/L) 0.7 250 1000 1S:3025 (Part 32(I)Cl)988 Reaff 2019

99)100Y LIT



1 Ammonia (as total (mg/L) 0.5 \OISV ~ No IC
ammonia-N) & ’ Relaxation
12 Calcium (as Ca) (mg/L) 38.3 75 200 1S:3025 (Part 4%)5991 Reaff 2019
13 Potassium (s K) (mg/L) 5.1 ) ) IS:3025(Part 45()|(Z:L)993 Reaff 2019
Sodium (as Na) 26.4 IS:3025(Part 45) 1993 Reaff 2019
14 meg/L - -
(mg/L) (me/L) (ic)
15 Magnesium (as Mg) (mg/L) 254 30 100 IS:3025(Part 46()I(;I.)994 Reaff 2019
16 Fluoride (as ) (mg/L) 0.1 1 15 IS: 3025(Part 6%)(:2)008 Reaff 2019
. No IS:3025(Part 34) 1988 Reaff 2019
17 Nitrate (as NO3) (mg/L) 0.036 45 Relaxation (10)
18 Phosphate (mg/L) 0.089 ) ) IS:3025(Part 31()|(Z:L)988 Reaff 2019
19 | Sulphate (as So4) (mg/L) 0.871 200 400 15:3025(Part zz(1|)C1)9 86 Reaff 2013
20 SAR (millieq./L) 1.12 - - IS:11624-1986, Reaff 2009
Phenolic Compounds 1S:3025 (Part 43)
21 (as C6H50H) (me/L) BOL 0.001 0.002 (Uv-Vis spectrophotometer)

=

\.-74

Basant Yadav

BDL = below detection limits,
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L +91 7895900631

Z www.lrnvenigroup.com
ENGINEERING & INDUSTRIES LTD AnneXlll‘ (o R'6
v3ite %0/ TEIL/UPPCB/ 60 0 fRet® : 15.11.2023
e 1R Bra
IR U TG AT 98
6—d1, 93 AULY,

NAYG— HOFHRIR—251001.

v - e e W Rer Bavh shfraRe we g R, (Cedt BRide PIrCITE), M RETag,
Tl IS, FATHAR & AT gR A RE P IRG_ TS Gl YA TR Gl e & T H |

"R,

g Jad e & & Sen e W R Aol sefaR gue gueo fafics, (Tedt aftea srcta),
g famagR, dell e, TATHTR & G R 4 [RG 3 NS Us AT YA W $HT Il I & 2
AR gNT U8 W1 38 wal W HveiRd T I o Riema o 78 2| 7eka e §aE ¥ A @ 5
Hagl B 3H TR A fafr= g, Wmmmﬂ—ﬁaﬁ?ﬁsm—%a%wwmﬁmmﬁ#aﬁ
T=TaAT B 9R fAd O faRa waste g1 A FAfes swkte o o @ e 5 gt @9 @ve |/
ST 8, e A9 Rerd Uga T # 3T oA T @eRT 9ST 8 RET ¥ | B fIvaRd 3 | uar gen @ P
T Tl IR el 9 fAeaiRa e e ol & 99 Rea @rel Wi @R Irell &1 8T 2 | o {6 smaey
fafeq & &% e gorArd IAIRA aR SR G INTA FEA B Mg Fxar B, fed IRV AR B T
ER @ TN Grell 4 U8 o B SRV A f FHG AT AR F @A 991 &l 21§ G H AR
TE W AT I & fF A @ R R B =R WAl B G 8g U § W SR $Y 9T B g
@%?ﬁ?l%@a}g@mzﬁvﬁmﬂmmﬁwsﬁwmwﬁammﬁwmakww
BS W SN T Ugiel UF WX I R P S GEIET EWR A REd 2 | e IR R B @R
P 39 g7 <& B |

Yo F AR Fg 9 enfd 4 & WA IV FAR 9 93 A Gl RE SE, e 94, gg 94
GO Y€ FAR O d AT 9 gl W& AR OF R 0 44 R o@w ), 95 90, AR 2

rafRIT WERT TRRIA 401, 399 ,400, 395/3, 393, 394, 395/1% R UH-RAA@YS], TeWA FIR, TATHIAR B |

AT T FEH # TR g ® fF Sa weRw @ ' # W@ g¢ FmgER IR ddard s @ g
Ead

TETR & AT
W faavew e
FIweiey

Aico Muzaffarnagar: Aico Cheni.cal Coinplex. Bhikki Bilaspur, Jolly Road, Muzarfarnagar(U.P).
Registared Office: A-44, Hosiery Complex, Phase-ll Extersion, Noida, Uttar Pradesh - 201 305, India. CIN No.: L15421UP1932PLC022174
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